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Final Order No. 57018/2017

Per Ashok Jindal :

1. The revenue is in appeal against the impugned order wherein the
Ld. Commissioner (Appeal) set aside the proposed classification as
per the show cause notice.

2. Before the argument starts the Ld. Counsel for the respondents
raised an objection that in the show cause notice the appellant
sought classification of their imported goods under CTH 44042090
and show cause notice proposes to classify under CTH 442190109.
The said classification has been set aside by the Ld. Commissioner

(Appeal) and hold that the classification under CTH 44219019 is not
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correct. Against the said order the revenue sought to classify by way
this appeal the impugned goods under CTH 44219090 which is
beyond the scope of show cause notice. Therefore, the appeal is to
be dismissed.

Heard the parties and perused the record. In the show cause
notice the revenue sought classification under CTH 44219019
whereas in the appeal the revenue now want to change the
classification to CTH 44219090 which is beyond the scope of the
show cause notice, therefore, we allow the preliminary objection
raised by the Ld. Counsel for the respondent and hold that appeal is
not maintainable as being beyond the scope of the show cause
notice.

Therefore, appeal is dismissed.

(Dictated & pronounced in open Court)

(B. Ravichandran) (Ashok Jindal)
Member (Technical) Member (Judicial)

Rekha



